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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 68 of 2022. 

 
 Smti. Sandhaya Das 
 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. P.P.Borah. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 11.03.2022.        
  This Bail Petition filed for the accused Sri Bikash Das, u/s- 439 Cr.P.C, in 

connection with Halem P.S Case No. 05/22, u/s- 120(B)/34 IPC r/w Section 51 of 

the Wild Life Protection Act, is taken up for further hearing as the called for case 

diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C, in 

brief is that on 25-01-2022 on receiving a secret information to the effect that 

the accused Sri Bikash Das and others were involved in the killing of the 

Rhinoceros, carcass of which was recovered inside the Kaziranga Reserved Forest 

at Hilekhunda on 19-01-2022 without its horn, vide Halem P.S GDE No.  422 

dated 25-01-2022, a police team led by SDPO Gohpur apprehended the accused. 

During interrogation and it was learned from secret information that the 

aforesaid accused was directly or indirectly involved along with other poachers in 

killing the said Rhinoceros. In that respect S.I Horen Gogoi of Halem Police 

Station, lodged the ejahar on 25-01-2022, giving rise to Halem P.S Case No. 05 

of 2022. Thereafter, the apprehended accused Sri Bikash Das was arrested and 

forwarded to the court and since then he has been in judicial custody. 

 It is submitted on behalf of the accused that he is totally innocent and 

that he has been falsely implicated. 
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 Now, on perusal of the case diary, it is found that the accused was 

apprehended and arrested mainly on suspicion as previously he was in jail, in 

connection with such cases. But the I.O has not been able to collect any specific 

material showing involvement of the accused in the killing of aforesaid 

Rhinoceros, carcass of which was recovered inside the Kaziranga Reserved Forest 

at Hilekhunda on 19-01-2022. Moreover, nothing has been recovered from the 

possession of the aforesaid accused showing his involvement in the alleged 

occurrence. Besides that, it is to be noted that as case has been registered u/s-

51 of Wild Life Protection Act, 1972 along with other Penal Provision, u/s- 50(8) 

of Wild Life Protection Act, 1972, the I.O is not authorized to investigate the 

case. Similarly u/s- 55 of Wild Life (Protection) Act, 1972, there is bar in taking 

cognizance of any offence under the provision of the said act except on the 

complaint filed by any of the persons mentioned in the clause (a) to (c) of the 

said section.  

 In view of the above, the materials so far collected against the accused 

are found to be not sufficient, warranting their further detention. Therefore, the 

accused Sri Sri Bikash Das is allowed to go on bail of Rs. 15,000/- with a suitable 

surety of like amount to the satisfaction of the learned Elaka Magistrate. 

     Send back the C/D.  

 


